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ACT NO; I11 OF 1917.. , 

. , 

[PASSED BY THE INDIAN LEGISLATIVE COUNCIL.]. . .  . 
... . 

: 

:(Received the assent o f  tWe C7ove~no.r Cfeneral on 2he 28th 
Peebrua~y, 1917.) 

An Act to constitute an Indian Defence Force, 
- . . and for other purposes. , . 

. . 
HEREAS i't is neoeasary toconstitute an Indian W Defence Force, and bompulsorily to enrol for 

service in that Force certain European British,.sub- 
jects ; and 

?. Whereas in the case of others, 'it is deemed SUE- 
cient for the present to take powers to enrol for suih 
service only such. persons i s  may offer themselves for 
enrolment ; It is hereby enacted.as follows.:- 

Short title, 
extent and 

1. (1). This Act may be oalled theIndian Defenoe 
Force Act, .1917., . . 

. .. , (2) It extends t o  ~ the &hole o f :  Britiih India, 
. including British Baluchistan and the Sonthal Par- 

gannas, and applies also to European British . subjects 
j 
1 within the territories of any Native Prince or Chief 

in India. " 
j 

. 

I (3) It shall remain in force during the continu- 
i anco of the present war, and for a period of six 
I months thereaaer. 
1 .  . 

Definitions. 2. In thig Act, unless there is anything repugnant 
in the subject or context,- 

" European British sub jeot'' means a European 
British subject as defined in the Code of Criminal vOflsg~. 

i 

1 
Procedure, 1898, and shall, for- the purposes of .this 
Act, be deemed to include every person who, before - " 

1. . the third day of March, 1917, has filled up, signed 
I anti lodged Form A with tho Registration Authority 
I und~r 
! 

i / 
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under the Registration Ordinance, 1917, and 'also t 

every person who a t  the commencement of this Act 
is a member of a corps of volunteers constituted under 
the Indian Volunteers Act, 1869; 

"Presc~ibed" means prescribed by rules made 
under this Act. 

3. Every maIe European British subject who, on Obligation of . 
general the first day of February, 191'7, was ordinarily res i  ,ilit,,y 

dent in Iodia or thereafter becomes so resident, and service. 

who for the time being has attained the age of eight. 
een years and has not attained the age of forty-one 
years, and who is not within the exceptions set out 
i n  the Schedule to this Act, shall be deemed to be 
enrolled for general military service within the mean- 
ing of this Act : 

Provided that, if any person referred to in this I 

section whilst engaged in actual military employment, 
of which fact the Commander-in-Chief in India shall 
be the sole judge, attains the age of forty-one years, 
such person shall continue to sorvo for such additional 
period not exceeding one year as Ihe 'prescribed mili- 
tary authority may direct. 

4. Every male European British subject who, on Obligationof 
tlre first day of February, 191'7, was ordinarily resident s::,ilitarY 
in India, or thereaftell becomes so resident, and who 
for the time being has attained tho age of forty-one 
years but has not attained the age of fifty years, and 
who is not within the exceptions set out in the 
Ekhedule to this Act, shall be deemed to be enrolled 
for local military service within the meaning of this 
Act, 

5. Every male European British subject who, on Obligation of '  
the first day of February, 1917, was ordinarily resident local military 

service and 
in  India, or thereafter becomes so resident, and for the liability t o  

timt: being has attained the age of sixteen years but ::&::. 
has not attained the age of eighteen years, shall be 
deemed to ba enrolled for local military service, but  
shall only be liable to su6h military training as may 
be provided for by regulations made under this Act, 
and shall not be liable to any other form of military 
service. . 

- 6. fiery 
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Bvery person deemed to be eizrolled for miM- 
vice, whekher local or general, shall, as from 
mencement of this Act, be deemed to be 

enrolled in the Indian Defence Fonw, and may be 
d to such corps or unit thereof as he may 
r be assigned to, and shall, if +he is a person 

deemed to be enrolled for general ,military service, be 
liable to serve in any part of India. 

med to be enrolledr for local 
e subject to any rules and 
that service which may ba . 

Provided that no such rule or regulation shall 
requhe any such person to serve outside the limits 
of the prescribed local area. 

deemed to be enrolled for 
e shall be subject to any rules 
g to that service which m y  be 

(2) Every such person, when called out in the 44 dt 45 Vict,, 
prescribed manner for general military service, shall c. 68. 
be subject to the provisions of the Army Act and any 
orders or ~egulations made thereunder, whereupon 
the said Act, orders and regadations shall apply to 
him as if the same were eaaoted in this Act, and as if 
?uoh person held the same rank in the Army as he 
holds for the time being in the Indian Defence Porce. 

9, If any question arises, with reference to this 
disputes ae to Aot, whet he^ any person is a European British sub. 
residence and ject within the meaning of this Act, or is " ordinar?ly 

resident, " in  British India, or is within the exceptions 
set out i n  the Schedule ox as to the age of any person, 
the prescribed authority, or a person authorised in this 
behalf in writing by that authority, shall apply to tbe 
Di8t~ict Bagietrate or to an officer specially em- 
poweKed ih this behalf by the Local Government, in 

, the district or local area i n  which the pers~n to whom 
the dispute relates is for the time being, and such 
'Nng,i~trate or other officer after beari'ng such person or 
giving him a reasonable opportunity of being heard, 

shall 
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shall summarily determine the question, and -the 
decision of such Magistrate or other officer shall be 
final for all the purposes of this Act : 
- Provided thatif any question referred to in this 
section has been decided in accordance with the 

L of 1917, procedure provided in the Registration Ordinance, 
1917, suoh decision shall be deemed to be a decision 
under this section of this Act. 

10. If any person who is deemed to be enrolled Arrest of 
for military service, whether local or general, disobeys obligation persona under for 
ally notice ar order calling him out for such service, militetg 

any District. or Chief Presidency Magistrate may, on BmviCeg 

the application of the prescribed authority, or of a 
person authorized in this behalf in writing by that 
authority, cause such person to be arrested and brought 
before him, and if the Magistrate is satisfied that he is 
a, person to whom section 3, 4 or 5 of this Act applies, 
and who has been called out for such service, the 
Magistrate without prejudice, to any penalty which 
such person may have incurred shall make over such 
person to the custody Q£ the military authorities. 

11. (1 )  Application may bo made to the prescribed Certificate of 
aqthority by, or (subject to rules made under this Act) exemption. 

' i n  respect of, any person referred to in section 3, 4 or 
6, for the issue to him of a ~ertificate of exemption 
under the provisions of this Act on any of the follow- 
ing grounds, namely :- 

(ti) that it is expedient in the national interest 
that he should instead of being employed 
in military service be engaged in other 
work ; or , 

( b )  if he is being educated or trained for any 
work that it is expedient in the national 
interest that he should qntinue to be so 
educated or trained ; or 

(c) ill-health or infirmity ; 

and the prescribed authority, if it qonsiders the 
grou~ds of the application established, shall grant such 
w oertifica te. 

(2) The Governor General in  Council may also, 
by order in writing, direct the issue to such persons 

QP 
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or class of persons, as he thinks fit, of certificatw 
of exemption if he is satisfied that such a course is 
desirable in the national interest. 

(3) Any certificate of exemption may he abso- 
lute, conditional, or temporary, and may be renewed, 
varied or withdrawn at any time by the authority 
which granted it, and may provide that a, person 
iiable to general military service shall perform local 
military service : 

Provided that eveiy conditional or temporary 
.* certificate shall state the conditions under which or 

the period for which it is granted. 
(4) If, for the purpose of obtaindg exemption 

for himself or any other person, or for the purpose 
of obtaining "the renewal, variation, or withdrawal 
of a certificate, any person makes a false stWement 
or false representation, to any authority undex this 
section, he shall be punishable with imprisonment 
for a term which may extend to six months, or with 
fine or with both. 

Enmlment 12. ( I )  The Governor General in Council may, 
pereons other 
than Euro- by notification in the Gazette of India, constitute, in 
pean any local area which he may specify in the notifioa- 
subjects in the 
Indian tion, corps or units for )the enrolment in the Indian 

Defence Porce of persons other than European British Force for 
general mili- subjects, who satisfy the  res scribed conditions and, 
t"rJ 8epvim. within six months from the commencement of this 

Act, offer themselves for enrolment for general military 
service, and such persons may be enrolled accordingly 
in the prescribed manner. 

(2) Every person enrolled in  a corps or tinit 
cmnstituted under sub-section ( 1 )  shall be liable to 
serve in any part of India, shall be subject to all 
rules and regulations that may be made under this 
Act relating to his corps or unit, and shall not quit 
such corps or unit except in the-prescribed manner. 

(3) Every such perion shdl, when oaFled out in- 
the, prescribed manner for general-military service, 

L, 

be subject to  the Indian Army Act, 1911, and the ~ I I I ~ ~  1911. 
rules made thereunder, whereupon the said Act and 
rules shall applx to him as if he held the same ra,nk, 

in 



in theIndian Army as he holds for the time being i g  
the Indian Defence Force. 

13. (1) The Governor General in Council may powerto 
make rules to carry out the purposes of this Act. make N I ~ ,  

(2) I n  particular and without prejudice to the 
generality of the foregoing power, such rules may- 

(a) prescribe authorities for the purposes of 
sections 9 and 10 ; 

(b )  constitute authoritfes and prescribe the 
procedure of such authorities for the 
purpose of considering applications for 
examption from n~ilitary service ; 

(c) prescribe the time within which, and the 
form in which, such application may be 
made, and the persons other than the 
person to be exempted by whom it may 
be made; 

(dl prescribe the condilions subject to whicli 
persons other than European British sub- 
jects should be permitted to offer them- 
selves for general military service ; * 

(e )  prescribe the military or other obligations 
to which persons or any class of persons 
enrolled or deemed to be enrolled under 
this Act shall respectively be liable; 
constitute or specify Courts for tho trial 
and punishment of breaches of such 
obligations ; prescribe the procedure to be 
-followed by such Courts; and provide for - 
the enforcement or carrying out of the 
orders or sentences of such Courts ; 

( f )  provide for the medical examination of 
persons liable to general military ssrvice ; 

(9) provide for the calling out and all purposes 
ancillary thereto of persons or any class 
of persons liable to general military service, 
and constitute authorities for the purpose 
of assisting in the selection of persons to 
be so called out ; nnd 

(h)  provide for any matter in this Act directed 
-to be prescribed. 

(3) Rules 



f3) Rules made under this section may provide 
that any contravention thereof or of any order or 
notice issued under the authority of any such rule 
s h ~ l l  be punishable with imprisonment for a, term 

- which mtiy extend to six months, or with fine or with 
both. 

(4) All rules made under this Act shall be pub- 
lished in the Gazette of India, and, on such publioa- 
tion, shall have effect as if enacted in this Act. 

Summary 
and minor 

14. (1 )  The Commander-in-Chief in India may, 
pnnishmenta. subject to the control of the Governor General in 

Council, specify the rsummary and minor punishments 
for breach of any r u b  made under th& Act to which;* 
persons enrolled or deemed to be enrolled under this 
Act shall be liable, without the intervention of a Court, 
and the oBcer or officers by whom and the extent to 
whioh suoh summary and minor punishments may 
be awarded. 

(2) No punishment exceeding in ~everity impri- 
sonment in  military custody for a period of seven 
days shall be imposed as a summary punishment, and 
no punishment involving any kipd of imprisonment 
shall be imposed as a minor punishment. 

Power to 
make regule- 15. (1) The Commander-in-Chief i n  India may 
tions. make regulations providing generally for all details 

Qonnected with the organization, personnel, duties, 
and military training of any persons liable to military 
service or training under this 40t. 

(8) In  particular and without prejudice to the 
gen@r,&lity of the foregoing power, - suoh regulations 
m&y- 

(4 specify the units, whcther of regular troops 
or any other military force with which 
any person or class of persons enrolled 
or deemed to be anrolled under this Act 
shall serve or undergo military training, 
or constitute special military units for 
that purpose ; 

(b) specify the courseg of training or instruction 
to be followed by any person or class of 
persons liable to military service or train- 
ing under this Act ; and 

(c) provide 



(c) provide for and regulate the remuneration, 
allowances, gratuities or compensation 
(if any) to be puid to any person or olass 
of persons undergoing military servicc os 
training under this Act or to bhetr 
dependants. 

(3) Regulations made under this section may 
provide that any contravontion thereof, or of any 
order or notice issued under the authority of any 
such regulation, shall be punishable with fine which 
may extend to five hundred rupees. 

16. Nothing. i n  this Act shall apply to any :;;;;to 
" person confined in a prison or lunatic asylum. persons con. 

h e d  in a 
prison or 
lunatio 
asy lam. 

17. The Governor General in Council may disband Power to 
any corps or unit constituted under this Act. disband corps 

or unit. 
18. The provisions of the Registration Ordinance, Provisiom 

1917, shall be in force during the continuance of of Registra- 
tion Ordi- 

this Act, and shall have eff ect as if they had been nance, 1917, 
enacted in this Ac$ continued in force. 

Provided that the following amendments shall be 
made therein, namely :- 

(I) I n  section 3, sub-section (I), of the said Ordi- 
nance, for the words " had not attained the age of 
fifty years on the first day of Pebruary, 1917," the 
words " who for the time being has not attained the 
age of fifty years," shalI be substituted. 

(2) In Schedule I1 of the said Ordinance in entry 
(I) after the word "forces," the words " or of the 
Royd Indian Xarine Service " shall be inserted, and 
in entry (2 )  for the word " British," the word "reli- 
gious " shall be substituted. 

THE SCHEDULE. 
[See sections 3 and 4.1 

(1) Members of His Majesty's Navd and Nilitary 
Forces or of the Royal Indian Marine Service other 

than 



Indinn Defence firce. 

than Volunteers enrolled under the Indian Volunteers' 
Act; 1869.. XX of 1869. 

(2) Persons in Holy Orders or regular Ministers 
of any religious denomination. 

(3) 'Persons who have a t  any time since the begin- 
ning of the war been prisoners oE war, captured or 
interned by the enemy, or have been released or 
exchanged. 


